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Central Administrative Tribunal
Jaipur Bench; JAIPUR.

27.3.192.

Mr.D.K. Jain = Counsel for the applicant,

11 Heard. In this application, the applicant has challenged 1 |

' the depar.tmental enquiry initiated against him by the respohdents.
« Admittedly, the applicant 1s an employee of Kendriya rvidyalaya

7 8angathan which is an autonomous body and no notification as

| envisaged under Section 14(2) of the administrative Tribunalls Act,
1985, extending the jurisdiction of this Tribunal to'the said body
has been issued. As already held by Jabalpur Bench in (1986) 1 arc
789 (car)(Jab. ). the fribunal has no jurisdiction to: entertain the
present application. The same may accordingly be returned to the
applicant for filing the same in the appropriate forum, if so + e

. advised.
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(Gopg%sam) - (KAUSHAL KUMAR)
'MBMBER (JUDL.) - VICE CHAIRMAN.
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